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Congress (I) in Calcutta
St gemwmala : ag g v . ITFE TeRfas qgEr § fawe
(Interruption) T owd & ad wr qfew
AL FAX 3T FTIRT E
W wwyar fag : & @ Fwgan E— € ﬁﬁ
Tigar gfF it ardt S w1« Int oot
WA L (Interruptions), ; (Inferruption) el
. ' Nt Ieawisfa . woR F faar
UF WIAFIT  @IEY . RO 91 Yes, Shri Ashwani Kumar.
=31 é}-fm \ (Interruptions) [

Aqr AT ATEART (AR ) :
oF iy g W dadmy F oaw
¥gp TR FEg) dAfEeF A
FT AN X @EF IJSAT g | TR
gaT ag frr g ..

{Interruptions)

W) gqERalA . WY IHE TAT Y
faer FT & s1q FT ATAY

REFERENCE TO THE REPORTED

LATHI CHARGE ON CONGRESS (I)
DEMONSTRATORS IN CALCUTTA
ON THE 22ND DECEMBER, 1980.

st fema fasy < (ITewRwM )
oOF HIEAH  F F I GLFC &
HE 3T @il #1 aww  faamr
ST S FAFAT q AR 9TE ;T
@ g AN T REE %F &Y
JET G F AT F 22 fagmy,
=t fAgey | wifafm  swEore AR aen-
T FW g FEw  (WE) F
FreAffeasy & FAT OF  OAT AR
A g fogd e T S fead
grg 28 7 & fwaw fa g2 asm
fagy N FT =S WS WIT T8
Fgr S feram o1 Ay Ay
O STHITAG F T I AT
A& TTOIET ® GH FIE FT
watg FTE &1 O oSEAr A
Torar  fEeTAT ATEAT | 37 AL AT

SHRI SYED SIBTE RAZI: Sir. you
have given me three mmutes and I
will take three minutes.™ i

“afedf T FEA  saFEm
1 fanzfl fafy, amedi @
* WEAFTT  H FHG  FAFAH A9
ganem afz wiusy o a9 genr
FAMT FT AgT FATC sn%r%srl‘aaﬁ
Faar amaely A9 a"rm‘(
(Interruption) . ;. .'g wer

i

Wt ggawala ;. gurE wfoT )

Jg &1 o

(Interruption)

M gz ey <@ F @t
FIA XA F gAAT H UTH FOF
(3) F¥a=war § afgarag & 99
FIA FATH qEET 4T, 98 i
3T AMF  qEM 97 AT =T
AFY G F AN A AIF AW F
qIT A AT T Hewr H o ..
(Interruption)

oY gggwmtE . T g wl
qEW I E W ...
(Interruption) l

K

o+ qoue fosd W TG FH-

FAWT F fTmATT F oA gHTE
el
(Interruption)

s ggmwmfs . gET  §1G,
Jg 9 1 MAT . .,
(Interruption)
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Constitution

st dwmz fesy W oEE
qex  FAFAT AT FAFGT  AIA

famr Toeda o af<lom g1 9% Aav
A gfeq Fa@e 1 =PI
aF gEEASIvEl X ATSTATH
frar At s-E TS fEa
uraaT, § wgAT ARAT § gAIL
g WAl W OWI AW R WL T A
wig fram @ w0 fRET AL
guifs WTw ST B EN W7
g @H W AT AR

‘g fewrr g WE EH AT,
Hq T AHITBEF gy

————

REFERENCE TO THE DEMAND FOR

A HIGH LEVEL INQUIRY INTO

ALLEGEp CASES OF BUNGLING
IN BOKARO STEEL PLANT

SHRI ASHWANI KUMAR (Bihar):
Mr. Deputy Chairman, Sir, I want to
draw the attention of the House to the
bungling going on in the Bokaro Steel
Plant, Op 13-11-1980, the General
Manager of the plani, Mr. Mehta, was
arrested along with four others. The
S.P. who arrested him, Mr. Manoj
Nath, was {ransferred on 17-11-1980
with instructions that he should hand
over the charge within six hours. This
has been the first instance when such a
big officer has been arrested. These
things started when one truck full of
scrap was seized on 6-8-80. There was
a scrap deal. The scrap deal started
with 7,14,000 metric tonnes of conveyor
belts to be sold in scrap. The tenders
were inviteq on  26-9-79 and five
partieg gave the tenders, but on
negotiations only three parties were
invited. A revised quotation was
taken only from one party. The re-
vised quotation was (Interruptions).
The last quotation was Rs. 6.650 while
the last year the quotations for this
very scrap, on 22-2-77, were from
Rs. 9,500 to Rs. 10,500. The rates have

{ RAJYA SABHA ]

(Forty-fourth) Amd¢, 8 o
Act, 1978

gone up, not gone down. Sg the scrap

deal was something. . .

MR. DEPUTY CHAIRMAN:
will do.

That

SHRI ASHWANI KUMAR: It was
not in one lot. He was given permis-
gion to take it in 15 lots and pay in 15
lots. When this whole scarp deal was
going on, the G.M, was arrested and
given a bail. For that bail, a plane
was going from Bokaro to Patng for
all the five days and all officers were
involved in it. A big officer had been
arrested, Sp the whole plan wag to
get him released. But the S.P. who
arrested him wag telephonically trans-
ferred and asked to hand over the
charge within six hours, [ feel there
is some bungling going on and pres-
sure has been placed to hush it up.
So I request the Minister through you,
Sir, to have a higp level inquiry or a
parhamentary inquiry.

REFERENCE TO THE REPORTED
NON-ISSUE OF THE NOTIFICA-
TION BY GOVERNMENT ENFORC
ING THE PROVISIOSN OF CONSTI-
TUTION (FORTY-FOURTH AMEND-
MENT ACT, 1978

PROF. RAMLAL PARIKH
(Gujarat): Sir, I want to bring to the
notice of the House g matter of very
fundamental nature regarding the sup-
remacy of Parliament over the Exe-
cutive. Sir, as we all know the Con-
stitution  (Forty-fourth Amendment)
Bill was passed in 1978, amending the
Constitution, and, among other things,
it amended article 22 regarding pre-
ventive detention, making it very diffi-
cult for the Government to extend
anybody’s detention without the pro-
cess of law and making it obligatory
to appoint an advisory committee or
board and seek ity advice and also
making it obligatory that the advi-
sory committee must consist of Judges,
either serving or retired. Now this
Amendment wag assenteq to on 30th
April, 1979 by the President. Now 20



